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CASE NO. :
Appeal (civil) 2930 of 2006

PETI TI ONER
BHARAT SANCHAR NI GAM LTD

RESPONDENT:
RELI ANCE COMMUNI CATI ON LTD

DATE OF JUDGVENT: 29/01/2008

BENCH
S.B. SINHA & V. S. SI RPURKAR

JUDGVENT:
JUDGVENT
ORDER

. A Nos. '9-10/2008 in CIVIL APPEAL NO 2930 COF 2006

Havi ng heard the | earned counsel for the parties we are of the opinion that the

question of jurisdiction as prelimnary issue should be heard in the matter
is in question. The l.As. are disposed of accordingly.

in which it




